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intolerable situation for the poorer people in the country. I am asking the Government,
through you, that the Government must in form this House on such a decision when the
House is in session. People outside are crying. Everyday this is happening. Why is this
stand taken by the Government? The Government must explain to this august House. That

is my issue.

MR. DEPUTY CHAIRMAN: If you have given a notice, then, I would have
allowed you. ...(Interruptions)... Now sit down. Would the Government like to react?
...(Interruptions)... No. The Government is not reacting. Now, Mr. Vivek Gupta.
...(Interruptions)... Zero Hour, Mr. Vivek Gupta. ...(Interruptions)... You have not given

a notice.

it Wegad Aqdal: AR, TR & 3SR Sl Wi d HfET B dTell & A Iqh
Jde | .. (aym). ..

MR. DEPUTY CHAIRMAN: 1 have already called Mr. Vivek Gupta.

...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Proposed shifting of the headquarters of the Tea Board
from Kolkata to Guwahati

SHRI VIVEK GUPTA (West Bengal): Sir, through you, I would like to raise an
important issue here. This is regarding the alleged move by the Central Government to
shift the Headquarters of the Tea Board from Kolkata to Guwahati. ... (Interruptions)... As
you know, Sir, tea is one of the industries, which by an Act of Parliament, comes under
the control of the Union Government. ... (Interruptions)... The genesis of the Tea Board of
India dates back to 1903 when the Indian Tea Cess Bill was passed. The present Tea Board,
set up under Section 4 of the Tea Act, 1953, was constituted on 1st April, 1954. Sir, since
its inception, the Tea Board has been located in Kolkata. But, recently, what we are seeing
is that the employees are being harassed; they are being shifted in batches to other offices;
they are being made to wait compulsorily. This is the alleged move because a new Party
has come to power in Assam; it is trying to favour Guwabhati. There is an alleged move to
shift the Tea Board Headquarters from Kolkata to Guwabhati. Sir, I have full sympathies
with Guwabhati. Our heart goes out to Guwahati. But, Sir, it should not be done at the cost
of Kolkata. We should not be made to suffer. The Tea Board Headquarters in Bengal is as
good as is our hand to our body, and if you take away the Tea Board Headquarters from

Kolkata, it would mean that you are chopping our hands away. There is another point. Is
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[Shri Vivek Gupta]

this a part of a bigger design? This can only be seen from the fact that the Chairman of
the Kolkata Port Trust and the Chairman of the Damodar Valley Corporation have been
appointed without any consultation with West Bengal. All such big decisions, whether it
is the appointment of Chairmen or the shifting of the Tea Board Headquarters, are being
done without any consultation with the State Government and without taking into account
the immense hardship that the State Government and the employees will face. Sir, I would
also like to say that Bengal is not only just the headquarters of the Tea Board, it is the port
area there, and all the auction houses have been there for centuries. You have the port,
warehouses, and a lot of infrastructure been created. A lot of jobs are there. The Tea Board
Headquarters may be a symbolic shift but the downward problems would be tremendous

for the industry and everybody else.

SHRI DEREK O' BRIEN (West Bengal): Sir, I associate myself with what the hon.

Member has mentioned.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I too associate myself with

what the hon. Member has mentioned. ... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I too associate myself with what

the hon. Member has mentioned. ... (Interruptions)...

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I too associate myself with

what the hon. Member has mentioned. ... (Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I too associate myself with

what the hon. Member has mentioned.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I too associate myself with what

the hon. Member has mentioned. ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Mr. Kalita, are youalsoassociating? ... (Interruptions)...
What is your problem?

SHRI BHUBANESWAR KALITA (Assam): Sir, the shifting of Tea Board

Headquarters to Guwahati is a good decision. ...(Interruptions)...

MS. DOLA SEN (West Bengal): Sir, I too associate myself with what the hon.

Member has mentioned. ... (Interruptions)...

SHRID. BANDYOPADHYAY (West Bengal): Sir, I too associate myself with what

the hon. Member has mentioned. ... (Interruptions)...
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#Y I T IR (MER): 7eley, § M 9 fAvg & a1 @I &l 998 Tl gl
...(TAT)...

SOME HON. MEMBERS: Sir, we all associate ourselves with what the hon.

Member has mentioned. ... (Interruptions)...

SHRI SHANTARAM NAIK (Goa): Sir, I have given a notice of breach of privilege

against Dr. Subramanian Swamy. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I told you yesterday.

SHRI SHANTARAM NAIK: From your office, a letter was sent to me. I replied
to that. ...(Interruptions)... Sir, I replied to that. A copy was sent to me. I have not known
anything. ...(Interruptions)... He has taken the names of my leaders. ...(Interruptions)...

He must authenticate the documents. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Shantaram Naik, please listen. You raised this

matter yesterday. Then, I had said it was under consideration.

SHRI SHANTARAM NAIK: That is a different thing. This is against Dr.

Subramanian Swamy. It is a different notice.
MR. DEPUTY CHAIRMAN: Okay. Privilege notice?

SHRI SHANTARAM NAIK: Yes, and I am telling you, Sir, he has to authenticate

the documents. He has taken the names of my leaders.

MR. DEPUTY CHAIRMAN: I got it. Sit down now. I have understood it.
...(Interruptions)... Please sit down now. ... (Interruptions)... It is a Privilege Motion. The

hon. Chairman is examining it. You will be intimated. Sit down.

SHRI TAPAN KUMAR SEN: Sir, let the Government respond to Shri Vivek Gupta's
Special Mention on the shifting of the Tea Board Headquarters.

MR. DEPUTY CHAIRMAN: That is for the Government. It is not for me. If the

Government wants, it can. ...(Interruptions)... That is up to them. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: I am only requesting, Sir.

MR. DEPUTY CHAIRMAN: You can always request. ...(Interruptions)... Now,
Shri Shadi Lal Batra. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, through you, I request the hon.

Minister to respond. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: 'Through me' means they know fit. ... (Interruptions)...

The Government knows it. ...(Interruptions)... I don't know. ...(Interruptions)...

SHRI BHUBANESWAR KULITA: But, Sir, we feel that the shifting of Tea Board

Headquarters to Guwahati is a good decision. ...(Interruptions)...

Y Trolla A (TERT): TR, ¥]T U W@l A1 X Bl ... (@aUH)... IR, 3T
actual @IST 3% 3iTER &, AT ST Al WISe 3T 3SR &b T IR ST IoK o AT,
BT UR Y IRAT I13 foh SR AR # Faap! - fBeed &1 wwy firer, aifes aaft
ST 319 SIRT @ifaR & a9 U=T So7 \eh | oifh, T8T I 81 &1 & b ugal af famn Anfes
% 20 FiTe &1 999 aRa1g BIaT 7, TR 519 SR 3ifaR &1 ®Is U favy IS S 8, @
IH R By AN TS BIDY Y- HHSH 1 oI 2l T9 UBR, I e &I SR
3ifax 10 fFTe &1 &1 ST © 3R 9% 918 & fawr =127 31 |

it STFUTLY: 1Y S B8 I T ....(FIHF)....

2} Iroita e AT ART SIRIY 8 o 3179 SfRT 3ffaR & urd fawdi &l &1 oralrs
PITY, P 12-14 TATAT BT 3TATS B BT Dls BIIST 78] &1 89 UST-UsT G 7 gof
T YT MHR AN ST & 3R ST 375fg 1 ATRle 99 747 B ... (HAETH)....

MR. DEPUTY CHAIRMAN: Very correct. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: For just saying this, he has consumed five minutes!
...(Interruptions)...

Y eRdw ([ER): 7erey, § W 39 vy & w1 3 &l dag FRar gl
i} I A1 BGR (FER): Aeley, § W) 39 vy & A1 W93 31 g HRal gl
2} oTa AR FIRES): FeId, § W1 39 favy & A1 W Bl Hag HRall g

MS. DOLA SEN: Sir, I too associate myself with what the hon. Member has said.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is a very valid point. But without notice, the

Members are raising issues. That is the problem. Now, Shri Shadi Lal Batra.

Need for refund of money with interest to the investors collected by PACL Ltd.

A Pearl Group of Companies

sft errt <t g3 (@ RATOm): YWy HElGd, H MU AregH ¥ 9 3R AR
& FSH H U 9gd &1 GHR THRAT BI AT G181 gl GhNIaT B8 BRIS B [Har,
THMER 3R AH SHH 1 Uh 1Y Ud RIS T&T BT BRI PACL India Ltd. & ST
¥ SATHR U GA-IAI B HHTS, 9 MM ¥ [F T8 IR BRIGT BT, ST $R <11 3130,




